BEFORE THE AJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

C.P. (1.B) No. 143/7/NCLT/AHM/2017

Coram: Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 27.11.2017

Name of the Company: Canbank Factors Ltd.
V/s.
Accord Industries Lta.

Section of the Companies Act: ~ Section 7 of the Insolvency and Bankruptay
' ' Code

S.NO. NAME (CAPITAL LETTERS)  DESIGNATION  REPRESENTATION __ SIGNATURE

1. LBE 17w PATEL. ADVoerre Pemifiowet (|

2. N [PUN SINGHY | - ' 7
- VISHAL J - DAVFE sl W \F

ORDER

| ‘Learned Advocate Mr. Lalit Patel present-for Financial Creditor/ Petitioner. Learned
| - Advocate Mr. Vishal Dave with Learned Advocate Mr. Nipun Singhvi present for
| Respondent. R -

~ Respondent counsel represented that he wall file objections during course of the day.

' List the matter on 08.12.2017 for hearingwbefore admission.

MANORAMA KUMARI - BI _ RAVEENDRA BABU
MEMBER JUDICIAL _ '~ MEMBERJUDICIAL

Dated this the 27th day of November, 2017.




